“IN THE CENTRAL ADMIUTbTPPTIVE TPTE_IAL, JAIPUR ERNICH, JAIPUR.

DATE OF ORDER: —z_zl:f;\?—m“‘

Mahendra TImamar Tanwar son of Zhri Sen Tanwar =3sd abouk 20
years resident of 106-2, Soverdhan Colony, liew Sandgater Poad,
Sxlals, Jaipur and prezently working on the pozt of Extra

Departmental Stamp Vendor, Shahstri Tagar Head Pazt Office,

Jaipur,
.5;;. Applicant,
Versus
1. Union gf India thrcugh itz Secretary o the

Govermment of India, Department of Fogts, Miniztry

of Communication, Dak BhaWJh, lew Delhis

<. Chis=f Fost Mazter Gensral, FPajasthan Circle,
Jaipur.

3.7 Senicor Superintendent of Post 0fficss,
Jaipur City Postal Division, Jaipur.

4. Azgiztant Suvperintandent of Post Offices,

Jaipnr Bazt Sub Divizion, Jaipar.
oo o oP L3 Wt P =] t'-:"
Mr. C.E. Sharma, Counszel for the applicant,
Mr. Hemant Gupts, Frooy Counzel for
Mr. M. Rafig, Counsel for the respondents.

CORAM

Hen'ble Mr. S.1. kgarWal, Member (Judicial)

Hon'ble Mr. WH.T. lawani, Menber (Adminiztrative)



L wm — e —

(—)
-
\
Al
'.\3_/ —

e — s e e e = i e e - L

CRDER

PER HON'BLE MR. S.K.AGARWAL, MEMBER (JUDICIAL)

In this OB applicant makes a prayer to direct the
raspondsnts to allow the applicant to work on the post of ED
Stamp  Vendor, Shastri Magar Post Office, Jaipur +£ill the

- finalization of Jdepartmental proceedings  agJainst  permanent

inoumbent and conzider candidature of the applicant at the

time of regqular appointment by FJiving due weightags S5£f hiz

 experience.

2. Th

e case of the applicant, in brief, is that he was
pro7iziconally  appointed by respondent no. 4 as ED Stamp
Vzndeoar, Shaztri Magar Post office vide order Jdztad 23.5.99 and

since hz is working on the post but now respondsnt no. 4 is

threatening ke applicant to diszengage him and to =ngage

m

ansther pbr:rn on his place whereaz the spplicant iz entitled
t> hold the post till finalisation of dspartmental procsedings

f the order.

O

agzinzt the permanent incumbent as per terms

Therefore, applicant filed this OA for the relief, ég akora,
3. Peply has filed, Tt is ted in the reply that due to
~ase

inﬁolvemént of Shri Ram Babu Khandalwal 1&?CBQ§ Shri 7incd
Pumar Mshra was provisionally appointed as BED Stz Vendor,
Shabztri Wagar on 2.2.99. Thereafter as per thes dirzotion of
Egristant Superintendent Post Office, Jaipur, Post Mastern,

Shaztri Wajyar engaqged the applicant vice Vinod Inumar Mshra on

J3.ELG9, Tt iz stated that meanwhile for provisional
appointment for the post of ED Stamp Vendor, names of 2ligikle.

candidates were called for and provisional appointrent is to
bae given from the lizt sponzorad hy Employment Bwchange or who
have applied for the post. It is stated that on account of
tranzfer of Mr. C.P. Arora, Shri Shyam Singl joined on 18.6.99
ot nuflﬁ ﬂ that neither local advertizement wzs izsusd nor
provisicnal appointment was made from the list zponaor2l hy
Employment Exchsnges. He also noticed that ordesr of appointment
A=
Therzfter Shri C.P. Arora intervogstsd who has izsused the said

(‘T
T

23.5.99 is in the Peresonal File of ED Stawg Vendor,

crder and h2 urgsd that his signature are forgsd Ly Mr. M.L.
Zrora. On the other hand, on interrogation, Shri M.L. Arvora

. N
denied ths allegation forgery against him. Hoiwever, he
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Cadmittedr that the corrections were mads in the order az per

instructions of Zhri C.P. Arcra. On this basisz, order of

provisionzl appointment of the applicant is void. Tt iz stated
that statement of  the 'appliuant were  alss  recordad and
thereafter applicant fil=d thiz 03 slleging threatening of

termination by respondsnt no. d.
’ v

LN
.

Pejoindzr has a

1
caked in the O0A and stated that =ervices of the applicant

ho]
-r.

cannct  be Jdispensed with for making anchkher provisional

appulntment on the post.

i}
=
U1
O

5. Heard the learned scounzel for the Elarties and

perused the whols records.

6. Tt iz &vident from order (dansmmrs a-1) that applicant
was proviéionally}appoirtan ag ED S-aml Vendor vice 3hri V.E.
Mzhra. Anneare A-2 iz the Mamo by which it appears that
applicant taok chargs on 22.5.99. Annermre A-2 iz detailed
ordesr of appointment of the apslican'.'B&th orderz appear [/ to

have basn Simﬁﬂ by Zhri C.P. Arcra kut

].' o
ealzation‘reqular appointment has hesn initizted so far. The
applicant has filed thiz OA on ths grounl that respundent ho.
4 iz threateningy him to Jdizengaje for giving appoinktment o

another frmvicimral appointes. Thersfore, in view of the facts

- and circumstances , a2 ztated abwore, we are of the opinion that

mezpondnets may ke directsd  nob £ replace the applicant |y

other prov131onal appointee £ill the regmlar zelection is

7. W=, therefors, allew  this  GA and  direct the
respondents nok Lo replace he applicant kv another provisonal
appointes till rajqular zelestion ofy the pozt of ED Stamp

Vendor fhastri Magar iz mades. o crder a3 to oosts.
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(M.Po HAWANT) S.F . AGARWAL)

MEMPER (A) ' , f S ' MEMEER (J)
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